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CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH ALLAHABAD.

Misc. Contempt Application Ne.100 of 2003.

Original Application Ne 647 of 2001.

Allahabad this the 22nd day ef Asril 2004.

&n.hle Mr. Justice S.R. Singh, V.C.
Hon'ble M, D.R. Tiwari, A.M,

Hari Prasad

Extensien Educater,

Family Welfare, Nerth Central Railway,

Allahgbad, R/e 696-A, lLece Celony, Nawab Yusuf Read,
Allahabad.

seseeApplicant,
(By Advecate : Sri Y.M, Zaidi/
Sri S Meshyan)
Versuse.
1l bPr. S.K. hbhta,
Chisf Medical Superintendent
Nerth Central:Railway, Allaghabad.
2. Dr. R.S. Rajpoot
Senisr Divisienal Medical Officer (ASG)
/Peo l Holder/Medical Pedl,
Nerth Central Railway, Allghabad.
20 er2spondents.,
(By Advecate : Sri A.K, Gaur)
S.RDER_

(By Hen'kle M. Justice S,.R. Singh, V.C.)

This centempt applicatien has been institutes by
Hari Prasad with the allegation that the erder passed by
the Tribunal in O.A. No,.647/0l dated 27.02.2003 was
wilfully and deliberately net complied with. A perusal of
the erder dated 27.02,2003 annexed as Ann2 xure 7 would
indicate that the Chief Medical Superintendent, Allahabad

was directed te censider and decide the applicant's

representation accerding te Rules.
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2e Conceded ly the representation in respect ef allotment
of heuse came te be decided by erder dated 15,10.2003 and the
legality or otherwise of the said erder is net te be gore
inte in the contempt applicatien.

3. In the circumstances, therefere we de not feel inclined
te pursue this centempt application any further., The erders
pertaining to the allotment ef quarier are: the subject
matter ef challenge in O.A, Nes.1298/03 and 562/03 which
shall ke considered and decided separately,

4, Centempt applicatien is, therefere, dismissed, Ve,

however, make the order witheout cests,

e aqf

lember=~As Vice-Chairmane.

Mani Sh/-



